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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BEM@iffa“ '

OA.1635/95.
Date of order:3-1-1996. )
Betweens-
Se.Lachmi Narayan see Applicant.
And ) o .
1. The Sub-Divisional Officer,Telecomunication, o
Mancherial, *

2, The Telecom District Engineer,Adilabad.

3. The Chief General Manager Telecommunications,
Doorsanchar Bhavan,Hyderabad.

4, The Telecom District Manager,Nizamabad.

ere Respondants,

Counsel for the ApplicantsMr.K,Venkateswara Rao

Counsel for the Respondentss Mr,N.R.,Devaraj,Sr.CGSC.

CORAM:
HON'BIE MR,JUSTICE V,NEELADRI RAO,VICE CHAIRMAN

HON'BLE SHRI R.RANGARAT AN,MEMBER AM INISTRATIVE.
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( As per Hon., Mr, R. Rangarajan, Member (R) )

Heard Sri K. Venkateswara Rao, learnad counsel
for the applicant and Sri N.R, Davaraj, lesrned

counsel for the respondents, i

2, Thé applicant jainid as Casua1=ﬁl§dpyr

on 20-@-80 under R-1, He worked as Casual mazdoor
upto 31-1-1982 thereby cempleting 400?days of casual
service, He was dis engaged from 1-2-1982 and
the:eartdr he was wvas not reengaged, i
3. Thia application i= filed prayiég-fer a
declaration that the applicant is entitled for re-
engagemeét as Casusl Mazdoor under the2 control of
Telecom District Manager, Adilabad, in terms of the

va:ioua'iﬁstructiana issued by the Di#ecfor General
| |

Telecommunication and also a8s per the Lr.No.TA:LC:1-2/

II1 dated 21-10-1991 and Lr.No,TA:RE:20-2/R1gs/Corr
dated 22-2-1993 issued by the Chief Géneral Manager,
Telecommunications, Hyderabsd, by haléing the action
of the r?apondenta in not reengaging him as illegal,
arbitrarf, discriminatory, and vinlatfﬁgaof Apticles
14 and 16 af the_Constitmtion. | ‘

4, The appl;cant had served the Dapartment for
two years in thae aerly 80s qnd hence he has aome
working gnouladge 6f the Department, Hence hs has
ta be given prefersnce to freshers from the open
markat., As he was away Prom the Dapu!‘tan nt for over
13 years the long absence cannot be cénduned.
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5, In the result, the following direction is given 3
The applicant should be reengaged if there is
work in preference to freshers from tha.aﬁan market in
1

the seme unit from which he was retreached last., If

in pursuance of this order he is going to be re®ngeaed
. Fganta |

none who is already in casual labeur shall be retranched,
; W

6. The DA is ordered accordingly, atthe admission

1

stage ;itself. No cnsts.éy

(R. Rangara jan) (v. Neeladri Rao)
Member (Admn,) vice Chairman
: A%ﬂﬁé}& 1
Ot. January 3, 96 DY,Registrar?judl)

' Dictaeted im Open Court

Copy_tos- !

sk . !

1. The Sub Divisional Officer,Telecommunlications,
Mancherial, :

2. The Telecom District Engineer,Adilabadl.
3. The Chief General Manager,Telec mmunications,
Doorsanchar Bhavan,Hyderabad,

4, The Telecom District Manager,Nizamabad.

5. One copy to Mr.K.Venkateswara Rao, Advocate,
C.A,.T,Hyderabad. g
6. One copy to Mr.N.R.,Devaraj,Sr.CGSC.CAT.Hyd.

7. One copy to Library,CAT.Hyd,
8. One spare copg.
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